
11-Or-2021

Misc. Crl. (bail) Case No. 12 of 21

seen the petition filed Uis.438 of cr.P.c. seeking pre-arrest

bail by accused/petitioners Md. Tazmoun Ali and Md. Osman Ali

apprehending arrest in,connection with Rangapara P.S. case no. 58/20

(corresponding G.R. Case No. 1774120) U/s 366 of IPC.

Case record, as called for, from the Coutt of Ld. Magistrate

has been received and perused the Same. Heard ld. counsel for both the

sides.

It appears that the charge sheet has already been laid in the

case U/s.366 of IPC wherein the present accused/petitioners have been

shown absconder. Perused the case record thoroughly.

It is submitted by the ld. counsel for the accused/petitioners

that they have never absconded and they were all along present in their

locality but they have been mechanically shown absconder in the charge

sheet. It is further submitted that their custodial detention is not necessary

for the purpose of this case and therefore a suitable direction may be given

so that they may appear before the Ld. Magistrate.

Having considered the submission so made and also the

status of this case, I am of the view that custodial detention of the present

accused/petitioner would not serve any legal purpose. Rather the purpose of

justice would be served only when the case is allowed to be proceeded

without any impediment.

For the aforesaid reasons, it is directed that the

accused/petitioners shall appear before the Ld. Court of Magistrate within a

period of two weeks from today and on such appearance, if any petition for

regular bail is filed, then they shall be allowed to go on bail of Rs.10,000/-

(Rupees ten thousand) only each with one surety of like amount to the

satisfaction of the Ld. Magistrate on condition that they shall regularly

appear in the trial of this case.
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Let the case record be returned'

Misc. case stands accordingly disposed of'
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